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&IEQI /[ORDER

PER AMARJIT SINGH, AM:

The present appeal filed by the assessee are directed against the
order passed by the CIT(A) NFAC, Delhi, which in turn arises from the
order passed by the A.O. u/s 143(3) r.w.s 144C(13) of the Income Tax

Act, 1961 for A.Y. 2017-18.

2. At the outset, the 1d. A.R. for the assessee brought to our notice

that the assessee would like to withdraw its appeals. Hence, we dismiss

the appeal as withdrawn.
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3. In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open court on 29.08.2022
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